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The Gujarat Government Basette
EXTRAORDINARY

PUBLISHED BY AUTHORITY

¥ol, IV] FRIDAY, NOVEMBER 15, 1963/KARTIKA 24, 1885

Separafe paging is given to this part in order that it may he
filed as a separate compilation.

: PART IV

Acts of the Gujarat Legislature and Ordinances promnlgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
President on the 13th November 1963, is hereby published for general informa-
tion.

AKBAR 8. SARELA,
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. LI OF 1963.

{First published, after having received the assent of the President in the
Gujarat Government Gagette on the 15th November 1963.].

An Act further to amend the Ahmedabad City Courts Act, 1961 for certain

purposes.

It is hereby enacted in the Fourteenth Year of the Republic of India as
follows :—

1. This Act may be called the Ahmedabad City Courts (Amendment) Act,Bhort title.
1963,

Goj. 2. In section 14 of the Ahmedabad City Courts Act, 1961, after sub-section (3), Awendment
of section 14

,ffl X the following sub-section shall be inserted, namely : — of Guj, XIX
-1961 “(34) A Magistrate other than the Chief Magisirate appointed under this of 1961

section, if specially empowered by the State Government shall, for the purposes
of the Criminal Procedure Code, be an Executive Magistrate for the City of
Ahmedabad and shall exercise the powers of an Executive Magistrate with
which he may be invested by the State Government under the Criminal
Procedure Code.”. '
238
IV-Extra-64 (Lino)
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Scparale paging is given to this Part In order that i may be
fled a0 » separate romphiation

PART IV

Acts of the Gujarst Legislature and Ordinances prontuigated and
Regulations made by the Governor,

The f, llng% Act of the Gujarat Legislaturo, having been assented to by the
President © TEE T e anad g hereby published for general information,

SUmany M. VIDYARTHI,
| Secretary to Government,
) : Legal Department,

GUJARA. 21 OF 1954

(Fist published, after having received tho assent of the President in the
" Gujarat Government Gazetie” on the 9t J une 1964},

An Act to amend the Ahmedabad City Ciurts Act, 1961,

A4 It is hereby enacted in the Fifteenth Year of the Republic of India ap

o follows . —
"_- \ 1. This Act may be called the Ahmedabad City Couyrts (Amendment) Act, Short tigte,
964, |
I

Guj, 2 In section 12 of the Ahmedabad City Courts Act, 1961, for the Words “of Amandney’
XLX the Judge of that Court as the case may be” the words “or the Judge of thatof ’““";Il.l.
N . 1] .

of that Court, as the case may be,” shall be and shall be deemed always to have
been substituted.

183
IV—Exire=—33 (Line)

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD,
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Separate pagmg is given to this Part in order that it may: be filed as a
separate Compllalmn

PART

Acts of the Gujarat Legislature and Ordinaoces promulgated and
Regulations made by the Governor,

(First publshed, after having received the ~assent of the President in the-
President on the 21st November, 1980 is hereby published for general information.

- N. B. PATEL,
~ Secretary fo the Government of Gujarat, .
Legal. Departnient. -

GUJARAT ACT NO. 33 OF 1980,

(F1rst published, ai‘ter having received the assent of the President in the -
“Gujarat Government Gazette” on the 27th November, 1980.).

An Act further to amend the Ahmedabad City Courts Aét 1961

It is hereby enacted in the Thuty—-ﬁrsb Year of thc Repubhc of India a8 Short title -
follows — and

. commenee-

men i

4, (I} This Act may be called the Ahmedabad Clty Courts (Amendment)
Act, 1980,

(2) Tt shalt comz into force on such date as the State Government may,
by notification in the Official Gazette, appomt

i ‘ Bo-1
TV-Bxtra—52-=1 ' '
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52-2  GUJ. GOVT. GAZ EX., NOVEMBER 27, 1980jAGRAHAYANA 6, 1962 [PART LY -

2. In the Ahmedabad City Courts Act, 1961 (hereinafter referred to as
“the principal Act”), in section 2,— ' , '

(2) before clause (), the following clause shall be inserted, namely:—

“(IA) “Amending Act” means the Ahmedabad City Courts (Afnend;
ment) Act, 1980;";

(b) for clause (2), the following clause shall-be substituted, namely:—

“«(8) “City of Ahmedabad” means the areas within the limits of the
City of Ahmedabad as constifuted under the Corporations  Act,
immediately before the specified date: : '

Provided that as and when the limits of the City of Ahmedabad as
constituted under the Corporations Act, are’ altered under sub-section {2) of
gection 3 of that Act, by the inclusion therein, or exclusion therefrom, of
any area, the State Government may, by a notification in the Official
Gazette, alter the limits of the City of Ahmedabad as defined in this clause
by including therein, or excluding therefrom, with effect on and from such
date as may be specified in such sotification, any such area as is so in-
cluded in, or excluded from, the limits of the City of Ahmedabad as con-
stituted under the Corporations Act.”; -

(¢) for clause (), the folio:ving clanse shall be substituted, namely:—

“(4) “Corporations Act” means the Bombay Provincial Municipal
‘Corporations Act, 1949;”; .

:(d) after clause (6), the following clause shall be added, namely:—

“(7) “specified date” means the date of the coming into force of the
‘Amending Act.”, ' :

3. Tn the principal Act, Chapter IIL shall be deleted.

4. In the principﬁl Act,, to section 17, the following proviéo:} shall be

" added, namely:—

' “Provided that—

(a) with effect on and from. the specified date, it shall’ also extend tc

- and come into force in those areas.of the City of Ahmedabad as constituted

under the Corporations Act, which. were included in the said City under
the said Act, after the appointed ‘day, but before the specified
-.date. ; P T

Quj.
XIX |
of
1961.

Guj, 33
of
1980.

Bom,
LIxX

of
1949,
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- (b) with effect on and from the date of inclusion in, or exclusion from,
the City of Ahmedabad as defined in’clause {2) of section 2, of any area,
by a notification issued under he proviso to that clause, it shall also extend
to and coms into force in the area so included in the said City, or, as the
case may e, cease to extend to and be in force in the" area so excluded
from the said City, by such notification : : '

Provided further that the provisions of the Bombay General (lauses .Act,

Bom.I . . . y
o 1904 shall, save as otherwise expressly provided in this Act, apply to such
1904, cesser in any arca as aforesaid as. if it woere a repeal of an enactment.”,
5. In the principal Act, to section 19, the following provisos shall be Amand-{
. : &
' added, namely:— | ' gzgm‘: 1p
. o ) of Guj.
Aot «“Provided that the said Bombay Civil Courts Act, 1869 and the Provincial XIX of

X1V Qmall Cause Courts Aect, 1887 and all rules, notifications and orders made 19617

1869,  thereunder shall—

Aot

IX

of

1887, .
_ (@) with effect on and from the specified date cease to apply to or be in
force in those areas of the City of Ahmedabad as constituted under the
Corporations Act which were included therein under the said Act, after the
appointed .day, - but before the specificd date;

(b) with effect on and from the date of inclusion in, or exclusion from,
the City of Ahmedabad as defined: in clause (2) of section 2 of any area by
notification issued under the proviso to that clause, cease to apply to or bein
Zorce in the areas so included in the said City, or apply to or be in foree
in the areas so excluded from the said City, by such notification

Bom. I " Provided further that the provisions of the Bombay General Clauses Act,

° 1904, shall save as otherwise expressly provided in this Act, apply to such
1904 gegcer in any arca as aforesaid as if i5 were a repeal of an enactment.”,

6. In the principal Act, in section 21, the words and figures “ the Code of 4. .na.

Criminal Procedure, 1898” shall be deleted. ment of
) - eootion 21

- ~ of Guj.
v T N XIXof .
1861.

7 Tn the principal Act, after seotion 21, the following sections shall be Tnsertion

inserted, namely:— : __ . . :: Dow

and 28
in Quj.
XIX of
. . . 1961.

: %99, Except where the context otherwise requires, any reference to the quern.
City. of Ahmedabad in any law for the time being in force other than the etion of
Corporations Act shall, inso far assuch Jaw relates to the jurisdigtion, powers ?f%ri'},““ c
and procedure of civil. courts within the limits of tke City of Abmedabad, b6 ‘Rhmeashad
deemed to be & reference to the City of Ahmedabad as defined in clause (2) of in Aote.

seobion 2,
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Removal
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. cations) cognizable by the City Court which

93, (1) Allsuits and proceedings {other than appeals or revision appli-
may be pending immediately
before the specificd date or as the case may be, the date of inclusion in the
City of Ahmedabad, of any area by & notification under the proviso to clause
(2) of section 2 (hereinafter in this secfion referred to as “‘the date of inclusion”)
in a District Court or the court of a Civil Judge shall stand transferred to the.
City Court. -

(2) All suits and proceedings congnizable by the Small Cause Court which
may be pending immediately before the specified date or, as the case may be,
the date -of inclusion, in the Court of & Civil Judge shall stand transferred to
the Small Cauge Court. \

(3) An appeal or revision application against any judgment, decision,
decres or order passed before the specified date or as the case may be,
the date of inclusion by a Civil Court in the exercise of jurisdiction over any
area within the limits of the City of Akmedabad as defined in clause (2)
of scotion 2 as amended by the Amending Act shali--

(g} if it was pendi.ng immediately before the specified date or,
as the case may be, the date of inclusion in any District Court or Court of
any Civil Judge. other than City Court, stand transferred to the City Court,
and - '

(i) if beforc the specified date or, as the case may be, the date of
inclusion it has not been preferred within the period of limitation to a com-
petent Cowrt, lie within that period to the City Cowrt.

(4) A proceeding, appeal or revision application transferred to any court
under the foregoing provisions of this section shall be disposed of by such
Court, as if it were the Court from which such proceeding, appeal or revision
application was 50 transferred.

24. (1) All suits and proceedings of a civil nature which may be pending
in the City Court or the Small Cause Court jmmediately before the date of ex-
clusion of any area from the City of Ahmedabad: as defined in clause (2) of
section 2 by a notification under the proviso to that clause {hereinafter in this
section referred to as“‘the date of exclusion”) but which would, after such date of
exclusion, hecomeé cognizable by a District Court, a Court of Civil Judge or
the Small Cause Cowrt as a result of the exclusion of such area from the City

of Ahmedabad as so defined shall stand  transferred to such Distriet Court
or, such Court of the Civil Judge, or as the case may be, Small Cause Court

2) A proceeding, appeal oryrevision application transferred to any Court .
under the foregoing provisions of this seetion shall be disposed of by such Court,
as if it were the courb from which such proceeding, or appesl or revision appli-
cation was so transferred.

_ 95, Tor the removal of doubts it is heroby declared that the Court establi-
shed for the City of Ahmedabad under section 3 shall be deemed to he a Court
established for the City of Ahmedatad as defined in clause (2) of section2 as .
amended by the Amending Act’ and that the Judges of the said Court,

’
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‘appointed as such Judges and holding office as such immediately before the
specified date shall be deemed to have been. appointed for the City of
Ahmedabad so defined.”, : .

8. In the Schedule to the principal Act— ' . Amend-
: ment of
" (1) in the entries relating to the amendments to the Presidency Small sufha?l'i’_h
;‘3‘“, Cause Courts Act, 1882 initsapplication to the City of Ahmedabad— :;{916}1{ of
f ' :
1882, '
(a) for entry 1, the following shall be substituted, namely:—
«].. After section 1, the following section shall be insel_'ted, namely:—
«{A. This Act shall extend to, and come into force in the City grent
Guj. of Ahmedabad on the date on which the Ahmedabad City Courts Act, and
XIX ' 1961 comes into force : e
1961, . : the Ciby
Provided that— of
Ahmedabad,
(@) with effecton and from the date of the commencement of the
Guj. 33 Ahmedabad City Courts {Amendment) Act, 1930 it shall also extend to
Ll'gso and come into force in those areas of the City of Ahmedabad as con-
) stituted under the Bombay Provincial Municipal Corporations Act, 1949
Bom. which were included in the said City under the latter Act after the appoint-
_ Lolfx ed day, but before the date of the commencement of the former Act,
1949. ’ - ’ '
(b) with effect on and from the date of inclusion of or exclusion
from, the City of Ahmedabad as defined in clause {2) of section 2 of
Guj. the Ahmedabad City Courts Act, 1961 of any area by a notification issued
(ﬁm under that clause, it shall also extend to and come into force in the area
1961. included in the said City, or as the case may be, cease to extend to and
be in force in the area excluded from the said City by such notification:
Bl Provided further that the provisions of the Bombay General Clauses
1‘}504 Act, 1904 shall, save as otherwise expressly provided in the Ahmedabad
- Guj. City Courts Act, 1961, apply to such cesser in any area as aforesaid as
' Xflx if it wore repeal of an enactment.”’;

1961,

(b) in entry 2 tielating to section 4, clause (2) shall be deleted;

(2) the heading “Amendment to the Code of Criminal Procedure, 1898 in
its application to the City of Ahmedabad”, snd the entry thereunder shall
be deleted. '

IV-Exira-§2-2 .
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